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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
O.A No. 336/2025

IN THE MATTER OF
Arun Kumar
.... Applicant
Versus
Haryana State Pollution Control Board & Ors.
....Respondent

REPLY OF DEPUTY CONSERVATOR OF
FOREST, FARIDABAD (RESPONDENT NO. 3)

I, Jhalkar Uyaké, Deputy Conservator of Forest, Faridabad do

hereby declare and solemnly affirms as under:-

MOST RESPECTFULLY SHOWETH:-

1 That present Original Application has been raising the issue that
current Sarpanch of village Arua, Mr. Mukesh, has illegally cut
down 150-200 trees without any legal permission or approval of
the Forest Department, which is extremely harmful fof
environmental point of view.

2 That after receiving the complaint of petitioner, the answering
respondent has called the status report of the site, in this regard
Range Forest Officer Ballabgarh has submitted its report vide letter
no. 12 dated 7-4-2025 that Sh. Manoj Kumar and Sh. Rahul
(Forester) has visited the disputed site, the disputed site is the place
for Panchayat and Marriage House, on the purposed place in the
year 2015-2016 under the extension forestry scheme 10RKM

plantation work was done by the answering respondent and in the


1


Date: 2\

Place:

0O

year 2017-2018 handed over the land with plantation work,to the
Gram Panchayat, with 85 % success rate. On the purposed site
Sarpanch of Village Arua Sh. Mukesh has illegally without

permission from Forest Department, cut down the 60 trees from

the Marriage house land and in additional to this from veterinary

hospital of Village Arua one dry tree of ‘Siras 148CM’ and one

‘Muskat 128 CM’, tree and from the land of ‘Gram Sachivaly’ one

‘Kajeliya 110 CM’ were cut down(copy of the report enclosed

herewith as Annexure -R/1).

That theland in question is not covered under General Section 4

PLPA Notification and also not covered under protected forest,

reserved forest and not under the Aravali plantation area. The

purpose and disputed land comes under the jurisdiction of BDPO

Ballabgarh, hence answering the respondent send intimation in this

regardvide letter no. 292 dated 22-5-2025 to the Deputy

Commissioner Faridabad.(Copy of the charge/handed taken over

report enclosed as Annexure — R/2andletter no. 292 dated 22-5-
2025 enclosed as Annexure -R/3).

A
Jhalkar Uyake,
Deputy Conservator
of Forest, Faridabad
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

O.A No. 336/2025
IN THE MATTER OF

Arun Kumar

.... Applicant
Versus

Haryana State Pollution Control Board & Ors.

....Respondent
AFFIDAVIT

I, Jhalkar Uyake, Deputy Conservator of Forest, Faridabad do hereby

solemnly affirm and declare as under:-

1. That the deponent is Divisional Forest Officer Faridabad, who is

competent and authorised to file the present reply on behalf of

Respondent no. 3. Therefore is well being and acquainted with

facts and circumstances of the case and is competent to swear this
affidavit.

\;‘).. That the accompanying reply has been drafted by my counsel

under my instructions.

&

Deponent
Verification

It is verified at Faridabad on 2{-4-2026 that the contents of

the present affidavit are true and correct and nothing has been

concealed therefrom.

ANESIEQ A8 Uhes

|
notary

vt of Incia, 7, Deponert

21 APR 2026
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ANNEXURE -R1
No. 12
Dt 7-4-2025

To
Deputy Conservator of Forests,
Faridabad

Subject: Complaint against Sarpanch of Gram Panchayat Aarua in regard

illegally cutting of trees
Reference: Your letter no. 3332 dated 27.03.2025.

On the subject cited above, you are informed that Shri Manoj Kumar, Forester,
and Shri Rahul, Forester, inspected the proposed site regarding the above said
complaint. The proposed site is the location for a wedding venue of Arua Gram
Panchayat. On the proposed place through Forest Department in the 2015-2016
under the extension Forestry scheme 10 RKM plantation work was done. On the
proposed place Gram Panchayat Arua, present Sarpanch Sh. Mukesh without
any permission from Forest Department, the plantation done by Forest
Department, 55-60 trees (u/s V and IV )at Marriage place illegally cut down and
in addition veterinary hospital one dry Siris Girth 148 CM and one Muskut
Girth 128 CM were also cutt down and Gram Secretariate one Kajeliya Girth
110 CM. So that at the proposed place is not covered under section 4 and 5 PLP

Act 1900 and also not a Protected Forest Land, reserve forest and Aravali area
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+ the proposed place general section 4 of PLP Act — 1900 does not implement,

,PS Coordinate at the proposed place is N:28°17.55.584 E 77°27 16 57.

Suggestions and request: you are requested that BDPO office Ballabagarh may
be communicate to take action against the present Sarpanch Sh. Mukesh of

Village Arua.

This report is forwarded to you for necessary further action.

Enclosed photographs:

-Sd-

Range Forest officer

Ballabgarh

> Details of damaged trees
S no Species | U/S \ IV 11T A 1IB
1 Papri 20 15 7
2 Casia 10 5 3
3 Kajeliya 1
4 Siris 1
9 Musqut
Total no of Trees —63

True to Translated copy

B
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Annexure — R2

10-4-2017

Charge Report

Sir,

Forest Department, F Panchayat Arua in

aridabad (Haryana) on the land of Gram

the year 2015-16,under the extension scheme 10 RKM TP, in the Secretariat,

School, Cremation Ground, Stadium and Barat Ghar plantation work was done ,

the charge of which has been well handed overto the Gram Panchayat Sarpanch

of Arua. The success rate was found to 85%. The Charge Report is produced

before you.
-Sd--sd-
Charge Handed Over Charge Taken
Over
Sarpanch
Gram panchayat Arua

Sub Teh. MohnaTeh.Ballabhgarh
Distt Faridabad

True to Translated Copy

=t
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Annexure — R3
Office of Deputy conservator of Forests,

e-mail dfofbd2 @gmail .com

serial no. 292 Dated 22-05-2025

To
Deputy Commissioner
Faridabad

Subject: Complaint against Sarpanch Gram Panchayat Arua in regard illegally
cutting of trees.

Referance: Ydur mail dated 16-5-2025

On the subject cited above you arc. informed that these trees Were done
plantation by Forest Department in the year 2015-2016 under the scheme
extension forestry. In Village Arua 10 RKM plantation was done i.e. done at
Secretariat, schools, crimination place, stadium and marriage place. As per rule
these trees Wwere handed over on dated 10-4-2017 to the Gram Panchayat Arua,
the success rate of these were 85 %o (copy enclosed). On the above said matter a
complaint was received through Samadhan Shivir. In this regard spot inspection
was got done by Range Forest Officer Ballanbgarh. As per report of Range
Forest Officer Ballabgarh 63 number trees were cutted done by Sarpanch Arua.
Valuation was to be done through Sarrpanch for the cutted tree after permission
from the department and the value was to be deposited in the Government fund.
And the same was not done by Supervisor officer / Surpanch shows guilty.
Hence it is recommended to initiate action against supervisor officer/Sarpanch.
This is for your further necessary action,

Enclosed: above

[N
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-Sd-

Deputy Conservator of Forest

Faridabad

Serial No. 293 Dated 22-05-2025

One copy isforwarded to Principal Chief Conservator of Forest Haryana

Panchkula, to this office letter no. 124 dated 6-5-2025 in continuation,
information and necessary action is forwarded.

-Sd-
Deputy Conservator of Forest

Faridabad

True to Translated copy

@


13


	ACE Scanner
	ACE Scanner

